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licporl Filcd bv l)epartnrcnl Ol' lVlines ,\nrl (leologr,, Il.aiantahcndravlranr

It is subrnitted that, Sri Chidipi Nakula Surcsh has filed OA No.126 o12024

bctbre thc I lon'blc N(l;l', ('hcnnai regarding illegal excavation of soil and

Glavel from D-patta larrds in Sy.No.24l-3 o1- Nallagonda Village,

Seethanagaram Mandal and alleged that soil and Gravel excavated from

the D-patta lands in Sy.No.24l-3 and adjacent land in Sy.No.243 held by

Sri P. Hanumantha Rao without obtaining permissions from Mines &

Gcology [)eparlmcnt. Furthcr', statcd that as per information obtained fronr

concerned departments under RTI ACT, it is revealed that the soil from D-

patta land in Sy.No.2,1l-3 of Nallagonda village cxcavated and utilized to

llll the house sitcs undcr M(iNRI:CS Navaratna Schernc. I:urther'.

lcquested

l. To take immediate measures to stop the illegal mining activities

in said arca.

2. lb take rneasurcs to assess the damages that have caused to the

mountain arca.

3.'lb find out and takc appropriatc crirninal action against persons

committing illegal rnining activities, to take appropriate action

against respondcnt 3 (MPDO, Seethanagaram) fbr carrying out

illegal mining activity in thc said arca.

4. To remediatc the Impugned area and to calculate the compensation

for the darnagcs caused to mountain arca and to procure llom

respondent 3(MPDO, Seethanagaram) olficials as applicable in the

case of such damages.

eiloiy Cfficer,

Govt. of Andhra Pradesh,
Raiamahendravaram'

ln'I'hc Matter of OA No 126 of 2021 S7. F'iled by Nakula Suresh Chidirri Vs

District Colleclor.

1



The Flon'ble NG'l-, South Zone, Chennai has directed the

respondents to t'ile their respective replies/reports and listed the next

hearing on 08.07.2024

2. It is submitted that, Sri Chidipi Nakula Suresh has tiled a complaint belbre

the 'lahsildar, Seethanagararn stating that Sri Pendurthi Hanumantha llao

having agriculture land in Sy.No.243 adjacent to hill in Sy.No.241l3 over

an extent of 50.acres a.t.Nallagonda Village, Seethanagaram and also

cstablished the chicken poultry lbrrn and conducting illegal excavation and

transportation of Gravel In Sy.No.24l13 and iequested to take action as per

WALIA Act & Environmental Protection Act by conducting suruey and

inspection in the said area.

3. It is submitted that the officials of Revenue and Mines and Geology

Departments have conducted a Joint Inspection at the above-mentioned

area on 24,06.2023 and noticed that there is no excavation and

transportation going on at the timc of inspection. As per Revenue Records,

Sy.No.243 over an extent of 16.00 Acres is classified as "Zeriothy land"

belongs to 3 mernbers.

4. lt is submitted that the Sy.No.24 l/3 classilied as "Govt. land" and allotted

as D Pattas to the landlcss poor people. liurthcr noticed excavated pits tbr

Cravel and heap of Gravel at l'oot hill o1'Sy.No.24l13 in the western side

of hill. During Inspection, the original Revenue stone not found in the field.

I lence, the detailed survey is required to ascerlain the excavated quantity

of Gravel in the said areas and possession ol'land.

"ffiH#,'r";t*s*'
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5. Accordingly, District Mines & Gcology Officcr requested the lahsildar,

Seethanagaram to instruct concerned officers to demarcate the above said

area and assess mineral removed quantity and also intimate the date fbr

conducting Joint Inspcction.

6. Further its is submitted that, Sri Chidipi Nakula Suresh has again filed a

cornplaint stating that illegal red gravcl rnining is happening at hill in
Sy.No.24ll.iovcr an cxtcnt ol 52.99 acrcs at Nallagonda Villagc,

Seethanagaram and rcquested to take necessary action.

7. It is submitted that, the Revenue and Mines and Geology Depafimcnt

olflcials again conducted Joint lnspection at the above said area on

30.09.2023 and submittcd rcporl. As per rcport, it was noticed that there is

no excavation and transpoftation going on at the time of inspection. 'l'he

revenue oli-rcials inforrned that the land allotted as D-pattas lor (43)

members, but which is not subdivided on land to pattadar wise. The

pattadars not attended lbr resurvey to asccrtain the position on land as per

revenue rccords. Ilcncc, the detailcd survey is pending to ascertain the

excavated quantity ol Gravcl in the said areas and possession of land.

Fu(her, during local inquiry it carne to know that since long back the

excavated gravel t'r'onr said hillock was locally utilizcd for cart track and

path way tbr the farnrers around the arca. Further, during inspection the

Village Revenue officer was instructed to stop unauthorized excavation at

alleged area and also sl.rould inform regarding illegal activity, if any.

ll. Accordingly, District Mines & Geologv Olflcer requested the Executive

Engineer, R&B Departrnent, the Flxecutivc Hngineer, Panchayat Raj

Dcpaftment; the Mandal Parishad Development Olllcer, Seethanagaram;

the Panchayat Secrctary, Raghudevapurarn Village, Seethanagaratrr

Mandal to tumish thc cluantity ol-(}'avcl/C)rdinary t')arth procured by the

Civil Contractors fiorn Nallagonda Village, Seethanagaram and deduction

Mines anl €eolcA/ Officer'

Govt. of Andhra Praoesh,
Raiarnahendravaram.
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and remittance of Seigniorage fee for thc works taken up in their

j urisdiction.

9. h is subrnitted that, thc District Collector, Last Godavari District dirccted

the Asst. Director, Survey and Land l{ecords, East Godavari District and

the Tahsildar, Seethanagaram to conduct. Survey and fix boundaries

imrnediately lbr Sy.No.24t13 ol' Nallagonda Village, Seethangaram

Mandal and to lurnish the details ol- land classilication, possession and

enjoyment of land.

l0.lt is submitted that, the Executive' Enginccr(R&B), Rajamahendravaram

has submitted that Gravel/Ordinary llarth was not procured from

Sy.No.24 I /3, Nal lagonda Vi I lage, Seethanagaram Mandal, East Godavari

District for any of the deve lopment work taken up in R&B division,

Raiamahendravaram. Irurther inforrned that the quantity utilized is nil and

Seigniorage fee is zero. F urther as pcr agreement terms & conditions, it is

the responsibility of Clontractor lbr procurernent ol material as per

specifications.

I l.lt is submitted that, he Asst. Director, Survey and Land Records, East

Godavari along with Itevenue Officials concerned and Mines and Geology

Oftlcials have conductcd joint Survey and inspection at alleged area in

Sy.No.24l13, 243 of Nallagonda Village, Seethanagaram Mandal, East

Godavari District on 02-07-2024 in presence of the petitioner Sri Chidipi

Nakula Suresh.'l'he Survey and inspcction tcarn have surveyed the area

and after fixation of boundaries, it is noticcd that old worked pits falls

within certain D-Patta areas in Sy.No.24 l/3 of Nallagonda Village,

Seethanagaram Mandal. 'l'he Revenuc of ficials have taken measurements

for the excavated pit area with help ol'SAII,Atl Rover and average heights

recorded by the Mines officials by using tape and arrived the excavated

quantity of Gravel. The relevant repofts submitted vide in the references

"'fu;bMteorosy 
orricer'

Govt. of Andhra Pradesh'
Rararnahendravaram.
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llth & l2th cited (Copies enclosed as Annexure-2& 3) and the details as

here under.

Name of the D-Pattadar Sy,No. Excavated

area in Acs

S mt Ya lamati Polamma

Sri Tuluri Devendrudu

Sri Tuluri Devanandam 24t-3E

241-34,

24r-3Ar-
L)

o.92

1.69

20925

58135Sri Gunti Prabhakara Rao

and Smt Pasa la pudi

Venkayamma

TOTAL: L,O7,164

l2.lt is submitted that, as per oflice records, no pennission was given by the

Mines & Geology Deparlrnent for excavation of Gravel in Sy.No.24 I /3 of

Nallagonda Villagc, Sc'ethanagararr Mandal, [']ast Godavari District.'l-he

D-pattadars have not obtained permission 1i'om concerned departments for

quarrying and transpoftation of Gravel frorn Subject area (Copy enclosed

as Annexure-4). Flencc, thc D-pattadars havc violated the Rulc 26 (2) (i) of

APMMC Rules, 1966.

l3.F'urther, it is submitted that, as pcr Rule 27 of APMMC Rules, 1966

"Registered holder or any lessee'held responsible lor proper working olthe

quarry:-ln a case whcrc thc land is leased out, the lcssee and where no lease

is glantcd, thc registcrcd holdcr shall be responsible for the proper working

ol'the quarry and shall bc liable to the Governrnent fbr his wrongf'ul act or

default".

l4.lt is submitted that, Mines & Geology Depamment issued Notices to the D-

Pattadars as peTAPMMC l{ules, 1966 and sent through RPAD. But the

postal authority retumed, hcnce the concerned VROs served the Notices

personally on 30.07.2024 and the details hereunder.

fu,vJl
Dis{ricl Mines and GeslopJ ol llcer,

Govt. of Andhra Praciesh,
Raiamahendravaram.

Sl.No. Q ua ntity
Excavated

in Cum

1 24t-3C

241,-3D

o.26

t.12

263L

25473

3

4
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st.

No.

Name of the

D-Pattadar

Smt Yalarnati

Polamma

I 4 I 8/Complaintsl2023 -

l. Dr.l6-07-202.1

D.Pattadar

dcrniscd pclsor-r

received notice

on behalfofher

Demand Noticc No. &

Da tc

1 4 I 8/Complaintsl2023-

l, Dt.l7-08-2024

I 4 I 8/Complai ntsl2023 -

2,Dt.17-08-2024

I 4 I 8/Complaintsl2023-

4, Dt.t1 -08-2024

officer,

Govt. of Andhra Pradesh'

Notice No. & l)atc lLcrrt:trlis

2

Sri Gunti

Prabhakara

Rao and Smt

Pasalapudi

Vcnkayarn ma

1 4 I 8/Conr plai ntsl 2023 -

2, Dt.t6-07-2024

I 4 I 8/Complaintsl2023-

3, Dt.l6-07-2024

I 4 I 8/Complaintsl2023 -

4, DL.l6-07-2024

D.Pattadar and

his wil-e were

denrised.

l'ufthcr, his

heirs are not

available.

I lencc, r-rolicc

received by Sri

T.Rambabu,

S/o

'l'.I)cvanandam

I).Panadar and

his wit'e were

demised.

Notice rcceived

by his son Sri

'I'.Rambabu

lleceived by

Srnt. Gunti

Padrna. W/o

G.Prabhakara

.t

Sri -l'uluri

Dcvendrudu

Sri Tuluri

Devanandam

I 4 I 8/Complaintsl2023-

3, Dt.r7-08-2024

Raiamahendravaram.
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Rao and Srnt

P. Venkayam rna

15.It is submitted that, On perusal of available records, it is revealed that the

lahsildar, Seethanagaram vide Rcf(A)S1812020, dt.03.12.2020 issued

orders to the MPDO, Seethanagararn for excavation of Earth in

Sy.No.24ll3A, 24ll3alla2 and 241l3Alover an extent 4.000 Acres in

Nallagonda Villagc lbr utilization ol'[]arth lbr leveling of housc sitcs under

Navaratnalu-pedalar.rdariki illu at lnuganlivaripeta Village under

APMGNREGS prograrn (Copy cnclosed as Annexure-6). The MPDO,

Seethangaram vide l:'lrO No.904 1520001848, d1.20.02.202 I has issued

Fund Transfer Ordcr to thc Account ol'Pro.ject I)irector', DWMA, Kakinada

for an amount of Rs. I ,02,42,762.751- (Copy encloscd as Annexure-7). At

present, no illegal quanying is going on in the above pr6cised areas.

16.1t is submitted that, Mines & Geology Depaftlnent has issued demand

notices to Gunti Prabhakara Rao, Snrt Pasalapudi Venkayamma &

T.Rambabu for illegal transporlation ol'Gravel frorn pattalands. The details

are as lbllows.

sr.

No.

Nanrc

Sri Gunti Prabhakara Rao.

Smt Pasalapudi Venkayanra

3,22,30,044/-

Sri 'l'.Rambabu

Sri 'l'.Rambabu

l7.lt is submitted that Mines & Ceology Department has informed to the

petitioner as per the Mincs Department Manual, once the demand is issued,

the DMGO has no authority to make any changes in the matter and also

infbrmcd the pctitioncr'. t\c abor,'e- said dclaultcrs trave to tllc rcvision
I

before the Revision Author{ty tbr convcy their plea.

District Mines and Geolo$/Officer,
Govt. of Andhra Pradesh,

Raiamahendravaram.

Dcmand Amount in

Rs.

I

l.l l.:2.23 t/-

I.60.00.810i-
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In view of the circumstances, it is humbly prayed that the Hon'ble National

Green Tribunal, South Zone, Chennai may be pleased to consider the aboye

report and dismiss the O.A.No.12612024(32) and to pass such other order or

orders as are deemed fit and proper in the circumstances of the case and thus

render j ustice.

o,,rm# { o 
"o, 

orr(r r'n cer,

Raj arnahendravaram.
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